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 Mr.  Deputy  Speaker,  Sir,  I  think  you
 for  the  reinstatement  of  Harijan  scheduled
 Castes  and  scheduled  Tribes  under  Crasb
 Programme,  Reservation  quota  has  been
 implemented  in  it.  But  I  request  the
 Government  to  issue  instructions  for  the
 recruitment  of  scheduled  castes  and
 scheduled  tribes  under  Crash  programme
 against  their  reserved  quota  on  Nortb-
 Bastern  Railway.

 Mr.  Deputy  Speaker,  Sir,  through
 you  I  want  to  urge  upon  the  hon.  Minis-
 ter  to  provide  a  stop  for  G.  1..  Guwabati
 express  at  Nayanagar  in  Samastipur
 division.  A  retiring  room  should  aiso  be
 got  constructed  at  Rasera  as  there  is  no
 such  room.

 Sir,  the  food  which  is  served  is  pack-
 ed  in  tin-foils  which  is  very  unhygienic
 and  its  rates  are  also  very  high.  Thus  the
 quality  of  the  food  items  being  served  is
 deteriorating  and  price  of  the  tn-foil  is
 also  increasing.  Eveo  the  contracts  for
 packing  the  food  in  tin-foils  have  been
 given  to  the  relatives  of  tbese  officers
 which  is  making  tt  worse  and  leading  to
 more  corruption.  Therefore  I  request  the
 bon.  Minister  to  pay  attention  to  all  these
 things  aod  streamline  the  entire  system.
 With  these  words  I  conclude.

 17.13  brs.

 HALF-AN-HOUR  DISCUSSION

 (Eaglish)

 Representation  agalast  import  policy
 cash  crope  aed  spices.

 MR.  DEPUTY  SPEAKER ;  We  will
 now  take  up  Half  an  hour  discussion,  We
 will  resume  the  discussion  on  Rajlways’
 Grants  after  finishing  the  half  an  hour  dis-
 cussion.

 SHRI  THAMPAN  THOMAS  (Mave-
 likara)  :  What  -  this  Sir  2?  We  were  not
 told  about  this  late  sitting.
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 MR.  DEPUTY  SPEAKER  :  Well,  we
 have  discussed  it  in  the  House  and  the
 members  bave  accepted  to  sit  late.  It  was
 discussed  at  5  0’  clock.

 SHRI  THAMPAN  THOMAS:  Then
 we  must  be  given  dinner,

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI  P,
 ह,  DAS  MUNSI)  :  It  is  good  for  people
 1126  Shri  Thampao  Thomas  to  fast  once  in
 a  while.

 MR.  DEPUTY-SPEAKER  :  About
 dinner,  you  may  ask  Shri  Namgyal.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  SURFACE  TRANS-
 PORT  AND  DEPUTY  MINISTER  IN
 THE  MINISTRY  OF  PARLIA-
 MENTARY  ‘AFFAIRS  (SHRI  P,
 NAMGYAL):  Ido  not  thing  that  it  will
 go  that  long.  Morcover,  many  hon.
 members  are  attending  the  PM’s  dinner.

 MR.  DBPUTY  SPEAKER  :  We  can
 decide  about  dinner  later.

 Yes.  Mr.  Kurup.

 PROF,  P.J,  KURIEN  (Idukki)  :  Sir,
 I  have  a  submission.  We  औ  have  given
 a  notice  for  this  motion,  This  subject  is
 of  great  importance  to  Kerala,  We  request
 you  to  convert  it  into  a  discussion  under
 Rule  193,  so  that  we  too  can  participate
 in  it.

 MR.  DEPUTY  SPEAKER  :  ।  will  pass
 it  op  to  the  bon.  Speaker.  It  can  be  deci-
 ded  in  the  Business  Advisory  Committee
 and  the  subject  may  be  discussed  pnce
 again  under  Rule  193.  At  this  stage,  I
 cannot  do  anything  else.

 SHRI  SURESH  KURUP  (Kottayam)  :
 You  should  allow  them  to  put  questions
 Sir.

 The  new  Import-Export  Policy  was
 anounced  during  the  last  Session,  From
 that  time  onwards,  members  from  Kerale
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 beve  been  repeatedly  demanding  for  a  dis-
 cussion  on  this  Import-Expert  ‘Policy  be-
 cause  the  various  provisions  contained  in
 this  policy  adversely  affect  the  economy  of
 Kerala.

 Sir,  I  am  thankful!  to  the  hon.  Speaker
 for  allowing  an  Half-an-Hour  Discussion
 besed  on  an  unstarred  question  tabled  by
 members  from  Kerala.  Sir.  the  stand  taken
 by  the  Government  of  India  as  well  as  the
 Minister  is  that  nothing  is  chaneed  -  this
 Import-Export  Policy  excert  that  some
 spices  are  included  in  the  OGL.  Earlier,
 they  were  canalized  through  STC,  and  now
 they  are  included  inthe  OGL  On  the
 face  of  it.  this  explanation  may  appear
 to  be  correct.  But.if  you  go  through  the
 fmrort-exeort  pcelicy,  vou  can  see  that
 thie  is  badly  affecting  the  farmers  of  Kerala,
 and  the  economy  of  Kerala,

 Take  the  spices  first.  Earlier,  the  वि  न
 port  of  spices  was  canalized  through  STC.
 What  is  the  reasons  for  de-canalizing  this
 now  ?

 SHRI  VAKKOM  PURUSHOTHA-
 MAN  (Alleppey)  :  Since  when  ?

 SHRI  SURESH  KURUP  :  For  the
 last  3  or  4  years  this  was  canalized  through
 STC.  (Interruptions)  Bartier,  it  was  10  the
 OGL.  What  prompted  Government  to
 include  this  in  the  OGL  2  The  explanst-
 ion  given  was  this  (Jaterruption)  Don't
 spoil  the  case  of  Kerala.

 SHRI  VAKKOM  PURUSHOTHA-
 MAN  :  No:  I  will  be  with  you.  But  you
 must  tell  the  truth  That  is  all.

 SHRI  SURESH  KURUP  :  What  pro-
 mpted  the  Government  to  include  this  in
 the  OGL  ?  The  explanation  given  by  the
 Goveroment  is  that  there  were  some  pro-
 blems  with  the  STC  regarding  the  distri-
 bution  of  these  spices  which  were  import-
 ted.  They  were  not  able  to  rationally  dis.
 tajbut  these  spices.  So,  the  Government

 hes  opted.  for  this  soft  option.  So.  they
 hae  de-canalized  it;  and  they  have  allowed
 these  spices  to  be  imported  through  OGL.

 AUGUST  31,  -  Discussion  420°

 Statistics  show  that  bulk  quantities  of
 these  spices  were  imported  by  STC  to  fill
 the  gap  between  the  demand  and  the  sup-
 ply.  In  1983-84,  2710  metric  tonnes  of
 clove  were  imported  by  STC:  and  in  the
 same  year,  126  metric  tonnes  of  cinne-
 mon  were  imported,  Io  the  same  year,
 558  metric  tonnes  of  nutmeg  were  Impor-
 ted.  In  1984-85,  341  metric  tonnes  of  clo-
 ves,  2156  metric  tonnes  of  cinnamon  and
 326  metric  tonnes  of  nutmeg-these  bulk
 quantities  were  imported  by  STC  during
 these  years,  to  fill  the  gap  between  de-
 mand  and  supply.  That  means  that  these
 bulk  quantities  were  imported.  And  now
 you  have  opend  the  floodgates  of  import
 by  including  this  in  001  Now  every-
 body  is  going  to  import  these  things  for
 firmsy  reason  that  STC  does  not  have  any
 distribution  network,  that  there  were  pro-
 blems  with  distribution.  This  is  the  only
 explanation  they  are  giving,  at  the  cost  of
 farmers  of  Kerala.

 What  are  the  prices  of  these  spices
 pow  ?  The  price  of  nu’meg.  without,  shell,
 before  you  announced  this  import  policy,
 was  Rs.  420  per  Kg.  now  it  has  gone  (090
 to  Rs.  140.  The  price  of  nutmeg  with
 shell  was  Rs.  16°  per  Kg.  now  it  has  gone
 down  to  Rs.  95  per  Kg.  The  Price  of
 cloves  was  Rs.  300  per  Kg;  now  it  has
 gone  down  to  Rs.  120  or  Rs.  123.  This  is
 what  has  happened.  Of  course  repper  18
 not  included  in  this  OGL  list.  But  for
 the  export  of  pepper,  there  is  a  duty  of
 Rs.  5  per  Kg,  and  there  is  a  3}°%  export
 cess;  another  0.5%  for  ICAR  15  there.  And
 at  present  pepper  is  bearing  some  18  per
 cent  altogether,  export  duty  and  cess.  No
 other  agricultural  product  is  levied  like
 that,  And  this  was  levied  when  pepper
 was  getting  Rs,  60  per  Kg.  Now  the  price
 is  Rs.  30  and  the  Government  is  doing
 nothing.

 I  come  to  rubber,  copra  and  cocoanut
 oil.  Ninety-five  per  cent  of  the  natural
 rubber  is  produced  in  Kerala  and  the
 majority  of  these  producers  are  sma’!  far-
 mers.  It  has  been  the  consistent  demand
 of  the  people  of  Kerala  that  the  rubber
 import  should  be  stopped.  Now,  the
 Geveroment  is  saying.  earlier  they  wore
 importieg  through  the  STC,  now  elso  it
 is  canalised  through  the  STC.  Aad  do
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 you  know,  what  the  STC  did  four  years
 back?  They  released  to  the  market  at
 the  peak  season  of  the  rubber  producion
 Kerala  in  their  buffer  stocks.  80,  the  prices
 have  gone  down,

 Even  the  members  of  the  Consultative
 Committee  of  the  Ministry  of  commerce
 they  visited  my  district  which  18  the  centre
 of  rubber  production  in  Kerala,  to  have
 ap  op  the  spot  study.  For  three-four
 months  this  fluctuation  in  the  price  of
 rubber  continued  and  at  jast  the  Govern-
 ment  intervened  and  stopped  this  mischiev-
 ous  practice  of  the  STC  and  pow  the  price
 is  fixed  at  Rs.  17  per  Kg.  And  all  through
 these  years,  all  industrialists  and  the
 Government  authorities  were  saying  that
 the  international  price  is  much  more  lower
 than  our  market  price.  Now,  what  is  the
 Price  of  ruboer  in  the  foternationa!  mar-
 ket  ?  It  bas  gone  up.o  Rs.  21;  now  it  is
 fluctuating  between  Rs.  19,  Rs,  20  and  Rs,
 21.  I  would  like  1०  know  whether  the  STC
 imported  rubber  at  this  price  from  the
 ioteroational  market  and  the  STC  has
 supplied  at  Rs.  17  to  the  industrialists.
 Bveo  atthe  cost  of  buying  rubber  from
 the  international  market  at  a  price  bigber
 then  the  price  which  is  prevalent  in  India,
 aod  supplied  to  the  tndustrialists  at  a
 lower  price,  all  this  is  at  the  cost  of  the
 farmers  ।  Kerala,

 SHRI  VAKKOM  PURUSHOTHA-
 MAN  :  (80  you  give  one  instance  ?

 SHRI  SURESH  KURUP  :  Let  me
 complete.  I  want  to  know  from  the
 Minster  whether  the  STC  has  bought
 rubber  from  the  internations!  market,  at  a
 prioe  higher  than  the  price-of  rubber  that
 is  prevalent  in  India.  That  is  alt  ।  want
 to  know,  Has  any  quantity  of  rubber  been
 purchased  by  the  STC?  Aod  now  for
 reducing  the  price  of  tyre,  what  are  they
 Going  now  ’

 SHRI  VAKKOM  PURUSHOTHA-
 MAN  :  Tyre  lobby  !

 SHRI  SURESH  KURUP  :  Let  me
 complete,  You  accuse  me  of  any  tyre
 lobby,  I  do  not  mind,  but  let  me  compl-
 ete.

 BHADRA 9,  -  (SAKA)  Diseussion  -

 SHRI  THAMPAN  THOMAS  (Mave-
 likara)  :  He  is  pleading  the  case  very  well.

 SHRI  SURESH  KURUP:  Now  they
 have  included  tyre  in  the  OGL  and  the
 recent  816]  is  they  want  to  bring  down  tne
 price  of  tyre  ७0  Jodia,  it  -  kaown  (that
 the  tyre  imdustry  a  this  Consisting  of
 trans-pationa!  Corporaiuons  and  domesiic
 ColiaDosators  is  characterised  by  a  high
 degree  ot  coilusive  oligopoly.  So,  they
 are  xing  ths  price  of  tyres  according  to
 thear  whims  and  fancies.  The  explapauop
 given  by  the  Government  is  that,  ।  order
 to  reduce  tne  price  of  tyres  they  are  im
 porting  tyres.  16  there  no  othér  way  (o
 contro]  the  prices  otf  tyres,  for  the
 Government  of  India?  is  this  the  only
 way  the  Government  cap  control  the  pri-
 ces  01  tyiss  2?)  A  very  fantastic  expianat-
 100  iney  are  giving.  At  the  moment  it  is
 DO!  causing  avy  troubic,

 Suppose  there  is  a  recession  in  the
 international  market  and  all  these  com-
 panies  decide  to  dump  ther  products  in
 our  market,  Then  what  will  be  the  situat-
 fon  ?  These  tyre  producers  in  India,  these
 al:igopolistic  tyre  producers  in  India,  will
 ultimately  pass  on  this  to  the  farmers  in
 Kerata,  That  means  it  will  affect  the
 economy  of  Kerala.  What  expianation
 you  are  going  to  give  for  this  ?

 Copra  and  coconut  oi!  are  also  canali-
 sed  through  STC  and  Hindustan  Vegete-
 ble  Corporation,

 They  are  allowed  to  import  ten  per
 cent  of  the  value  of  the  exports  of  copra
 aod  coconut  oil.  It  is  included  in  this  Ex-
 Port  policy  -प  (Interruptions)

 SHRI  VAKKOM  PURUSHOTHA-
 MAN  :  [s  there  any  change  in  the  Export
 Policy  in  regard  to  copra  and  coconut
 oil  2...  (Interruptions)

 SHRI  THAMPAN  THOMAS  :  It  wae
 not  given  effect  to  earlier.  Because  it  wes
 given  effect  now,  it  has  affected  the  eco-
 somy  of  Kerala.  It  is  a  fact...

 (Taterruptions)
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 SHRI  SURESH  KURUP :  It  has  been
 the  demand  of  all  the  political  parties  in
 Kerala...(Interruptions)

 SHRI  THAMPAN  THOMAS:  Iaclud-

 ing  Mr.  Porushothaman  went  and  met  the

 Prime  Minister  and  submitted  a  memoran-
 dum  when  he  came  to  Tamil  Nadu,  that

 the  Import  &  Export  Policy  should  be  re-

 vised.  Ido  not  know  what  is  his  stand

 now...  (Iaterrputions)

 SHRI  VAKKOM  PURUSHO-
 THAMAN  :  Oor  demand  is  that  imports
 must  be  completely  prohibited...

 (Interruptions)

 MR.  DEPUTY-SPEAKER:  The

 Minister  will  reply...  (Jaterruptions)

 SHRI  SURESH  KURUP:  The

 demand  of  Kerala  is  that  the  import  of

 copra  and  coconut  oil  in  any  form  should

 be  stopped.  That  is  the  demsod  of  the

 Kerala  people......  (Interruptions)

 SHRI  VAKKOM  PURUSHO-
 THAMAN :  १८5,  agreed.

 SHRI  SURESH  KURUP:  The  entire
 economy  of  Kerala  depends  on  the  price

 of  copra  and  coconut  oil.  The  natura!  rub-
 ber,  copra  and  coconut  oil  are  included  io

 the  canslised  list  of  imports.  At  the  same

 time,  there  is  2  provision  in  the  Import

 and  Export  Policy  that  !  cence  for  district
 imports  of  canalised  items  may  be  granted

 by  the  Licensing  Autbority  concerned  on

 the  basis  of  no  objection  certificate  issued

 by  the  Canalising  agency.  This  facility

 will  be  available  for  items  appeering  in

 both  Appendix  V  part  ‘a’  4  "७",  This

 tacludes  every  item  which  is  included  in

 the  canalised  list.  What  is  the  reason  for

 making  such  a  provision?  Why  such  a

 provision  is  kept  here  7

 The  officia)  position  of  the  Govern-

 meat  of  India  is  that  copra  and  coconut

 of  are  not  imported  to  our  country,
 क

 Kerala  Government  submitted  a  memoran-

 dom  in  this  regard.  ह  quote  :

 “That  ip  the  newsletter  monthly

 journal  published  by  Asian  aod
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 Pacefic  Coconut  Community,  it
 says  that  India  imported  four
 thousand  tonnes  of  copra  in  1985,
 six  thousand  tonnes  in  1986  and
 five  thousand  tonnes  in  1987,
 India  is  also  reported  to  have
 imported  three  thousand  tonnes
 coconut  oi!  In  1985,  eleven  thou-
 sand  tonnes  oi]  1986  and  nine
 thousand  tonnes  in  1887......  १

 (Interruptions)

 SHRI  PIYUS  TIRAKY  (Aliparduara):
 All  these  things  should  be  stopped  imme-
 diately...  (Interruptions)

 SHRI  SURESH  KURUP  :  So,  proper
 explanation  should  be  given  by  the
 Minister  .....  (Interruptions)  Sir,  ।  would
 like  to  know  whetber  anybody  is  given
 licence  for  direct  import  of  copra  and
 coconut  oi].  Coir  and  coir  products  are
 included  in  the  list  of  restricted  items  for
 Import.  Of  all  these  items,  nothing  re-
 mains  in  Kerala—rubber,  peppers,  coco-
 nut  oil,  copra  and  _  cerisin  spices  like
 cloves,  cinnamon.  nutmeg,  mace.  The
 entire  economy  of  Kerala  is  depending  on
 these  cash  crops,  One  way  or  the  other
 you  are  allowing  import  of  these  items,
 That  is  why,  the  people  of  Kerala,Govern-
 ment  of  Kerala,  the  Legislative  Assembly
 of  Kerala  have  unacimously  demanded
 that  this  import  and  export  policy  should
 be  revised.  Today  Kerala  -  facing  this
 crisis,  tomorrow  the  whole  country  is
 going  to  face  this  crisis  because  they  are
 liberalising  these  schemes  due  to  the
 pressure  of  IMF  and  World  Bank.  Please
 do  not  penalise  the  farmera  of  Kerala.
 Tbat  is  what  ।  want  to  request  the  bono.
 Minister.

 THE  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  COMMERCE(SHRI  P.R.
 DAS  MUNSI)  :  ।  am  very  thankful  to  the
 hon,  Member,  Mr.  Suresh  Kurup,  for
 raising  this  issve  in  the  balf-ao-bour  dis-
 cussion  so  that  we  can  get  an  opportunity
 to  clarify  the  position  oncg  again  on.  the
 floor  of  the  House.

 Soon  after  the  exim  policy  was  annou-
 nced,  there  was  hue  and  cry  in  some  parte
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 of  the  south  especially  in  Kerala  concer-
 ning  the  fate  of  the  growers.  Our  Cong-
 ress  President  there,  Mr.  Antony,  the
 former  Chief  Miolster  of  Kerala,  Shri
 Karunakaran,  and  the  Minister  of  State,
 Shri  Jacob  and  almost  all  the  Members
 first  drew  attention  and  held  serious
 meetings  because  they  are  the  first  victim
 of  this  misunderstanding.  Thereafter,  the
 State  Government  and  al!  the  political
 parties  also  represented  to  us.

 While  trying  to  explain  the  position,  I
 also  express  sympathy  and  concern  for  the
 farmers  in  Kerala  who  supposedly,  as  per
 the  allegation  of  the  bon.  Member  from
 the  opposite  who  ratsed  the  discussion
 today,  have  been  badly  affected.  While  we
 announce  the  exim  policy  in  any  sector  in
 any  thing,  we  take  care  of  basically  four
 things.  Firstly,  in  digenous  availability  and
 indigenous  angle  of  the  country  -  ratio
 to  the  consumers’  demand  ;  secondly  the
 {interest  of  the  growers,  manufacturers,
 farmers  as  the  case  may  be,  case  to  case  ;
 thirdly,  whether  enough  import  subst!-
 tutlon  we  could  evolve  by  giving  relax-
 ation  to  any  sector  and  finally  to  give
 overall  boost  to  the  economy  and  overal!
 export  of  the  country.  These  are  the  four
 basic  criteria  or  guidelines  on  which  we
 Operate  our  exim  policy  from  time  to
 time,  amend,  change  and  review  from  time
 to  time,

 Firstly,  I  would  like  to  say  that  I  do
 not  know  why  there  is  still  a  serious  mis-
 understanding  -०  Kerala.  ।  understand—
 है  have  not  gone  through  it  because  I  do
 not  know  Malayalam  ;  gathered  from  press
 friends—that  possibly  Kerala  Goveroment
 came  out  with  a  document  published  by
 them  in  which  they  have  raised  certain
 issues  saying  that  the  Government  did  this
 thing  wrong,  that  thing  wrong.  First  of
 all,  1  would  Jike  to  say  that  it  is  not  good
 onthe  part  of  any  lawfully  established
 government  in  any  part  of  the  country,
 to  distort,  to  wrongly  explain  and  to
 misinterpret  another  government's  speci-
 fic  policies  and  interpretations  which  are
 Printed  -  the  book,  to  the  people.  If  the
 book  says,  I  am  to  give  Rs.  10,  let  us
 tell  the  people  chat  the  book  says  Rs.  10

 and  let  es  not  say  Rs.  9.
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 Why  the  distortion  has  taken
 place,  I  will  explain.  There  was,  in  this
 sector,  a  restrictive  policy  before  1977.
 Selected  importers  used  to  enjoy  the  quota
 of  import.  Whether  it  was  good  or  bad  I
 do  not  know.  After  1977  when  the  OGL
 policy  came  into  being,  the  floodgate  in
 this  sector  was  opened.  (Jnterruptions),
 I  am  not  questioning  any  Government.  I
 am  trying  to  glve  the  reasons.  If  somebody
 does  good,  what  is  wrong  in  following  it  ?
 We  have  to  run  the  economy.  In  1978,  the
 original  policy  was  announced  with  regard
 to  this  sector,  which  continued  up  to  1986,
 Will  the  hon.  Member  remined  me  of  a
 single  case  where  there  was  a  drop  of  tear
 in  the  name  of  farmers  or  growers,  from
 1978  to  1986  for  canalisation  ?  Was  there
 a  single  representstion,  a  single  protest  io
 the  House  ?  No,  I  say  it  with  responsi-
 bility.  At  that  time  it  was  all  open,  OGL.
 Now  the  question  comes  why  we  canalised
 it......  Interruptions),

 SHRI  BASUDEB  ACHARIA  (Ban-
 kura)  :  You  were  not  in  the  House  at  that
 time.

 “SHRI  P.R.  DAS  MUNSI  :  I  may  not
 have  been  in  the  House  bat  you  have  not
 raised  this  issce.  You  can  see  the  record.

 SHRI  BASUDEB  ACHARIA:  We
 raised  it  several  times.

 SHRI  THAMPAN  THOMAS:  At  that
 time  the  impact  was  not  there  on  the
 farmers.  The  impact  has  come  now  only,

 SHRI  P.R.  DAS  MUNSI:  Sir,  the
 complaint  is  that  the  policy  has  hurt  the

 growers.  I  say  it  with  responsibility  on
 behalf  of  the  Government  that  we  will  not
 take  any  steps  that  remotely  hurt  the

 growers.  But  in  the  name  of  growers  if
 the  traders  start  shedding  their  tears  and
 and  if  the  traders’  interest  is  focussed  at
 the  interest  of  the  growers,  that  is  dao.
 gerous  for  the  Indian  economy.

 Mr,  Kurup  has  rightly  pointed  out
 about  the  price.  Even  though  he  belongs
 to  Kerala,  his  record  is  not  up  to  date.  He

 has  quoted the  terminal  price,  he  has  not
 quoted  what  the  farmers  are  getting.  Till
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 yesterday,  the  terminal  price  of  clove  was
 Rs.  125  per  kg,  which  is  very  low.  If  Rs.
 4  is  the  terminal  price  ia  the  market,
 the  farm  price  must  be  less  (080  this.  So,
 he  is  quoting  the  traders’  price,  he  is  not
 quoting  the  farmers’  price.  He  should
 have  done  his  home  work  properly,
 Farmers  are  getting  much  less  than  that...

 (Interruptions)

 SHRI  NARAYAN  CHOUBEY  :  How
 much  are  they  getting  ?

 SHRY  P.R.  DAS  MUNSI:  I  am
 coming  to  that.  There  has  been  no  debate
 on  this  porat.  If  growers  suffer,  do  not
 think  that  tbe  Prime  Minister,  the  Cabinet
 and  the  whole  Government  will  keep
 quiet.  We  are  for  their  interests  and
 rights.  There  is  no  denying  thts  fact.  But
 we  have  to  pursue  our  policy  and  review
 our  policy.  Ip  the  name  of  protecting  the
 growers,  we  cannot  sell  ourselves  in  the
 hands  of  the  traders......  (Interruprians).
 Now  I  am  coming  to  his  point.  Mr.  Kurup
 was  asking  what  is  the  position.  I  am
 giving  you  tbe  position.  I  am  giving  you
 the  figures  from  1984  to  1986,
 in  January  and  December.  In  1984  January,
 the  price  of  clove  per  quintal  was  Rs.
 19,215  and  in  December  it  was  brought
 down  to  Rs.  16,000  per  quintal.  From
 Rs.  19,000  to  Rs.  16,000.  In  1985  it  began
 from  Rs.  15,000  and  was  brought  down  to
 Rs.  14,000  in  1986  it  was  Rs,  16,000  and
 was  brought  down  to  Rs.  14,000.  In  1987
 it  was  Rs.  18,500  and  went  up  to  Rs.
 25,000  per  quintal  in  December.  In  1988
 it  was  Rs.  20,500  in  January  and  in
 February  it  went  up  to  more  than  that,
 It  was  almost  a  loo:  in  the  country.  How  ?
 You  cannot  say  that  the  canalisation  policy
 failed.  No.  That  is  not  the  point.  When
 we  made  the  canalisation  policy,  the
 policy  was  absolutely  sound,  A  section
 of  traders  went  to  the  court,  obtained  a
 stay  order  not  to  operate  the  whole  policy
 and  thus  beld  us  to  ransom  for  four
 months  and  allowed  the  market  price  to
 shoot  up  like  anything.  You  can  jast
 imagine.  From  Rs,  15,000  it  went  up  to
 Rs,  25,000,  from  Rs.  12.000  it  went  up  to
 Rs.  14,000.  This  is  for  cloves!  Do  you
 think  the  common  people  consume  cloves
 everyday ?  These are  required  for  herbal
 1 एज
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 These  are  required  by  ‘biryani’  ma-

 kers.  These  are  required  by  the  sophisti-
 cated  house,  shop-keepers  and  others,
 This  is  not  a  mass  consumption  item,
 The  consumers  were  at  the  mercy  of  these
 people.  Tomorrow  if  you  go  and  ask
 them,  they  will  say  it  costs  Rs,  500  per
 kg.  or  Rs.  600  per  kg.  Thereafter  we
 found  that  the  farmers,  the  growers,  did
 not  get  this  price  for  (0६11  produce.  It  is
 the  traders  who  get  this  terminal  price.
 It  is  the  traders  who  are  getting  the  price
 apd  because  of  the  canalisation  they  bave
 got  this  stay  order  snd  therefore  cloves
 were  sold  10  huge  quantity  by  smugglers.
 I  can  give  you  the  figure.  You  will  be
 surprised  to  know  that  our  country
 produces  about  450  tonnes  of  cloves  and
 the  consumption  was  about  300  to  400
 tonnes.  But  the  consumption  was  shown
 as  3000  tonnes.  1  fiod  the  figure  in  one
 year  particularly  that  instead  of  import
 tequirement  of  clove  of  requ:red  quantity,
 the  total  consumption  showed  as  per  the
 import  record,  was  a  tittle  loss  than  3000
 tonnes,  meaning  thereby  that  additional
 requirement  was  met  by  smuggling  and
 this  quantity  was  brought  into  the  market.
 This  was  the  mechanism  adopted  by  them.
 What  could  the  Government  do  for  that  7
 The  Governomen:  therefore  considered
 that  this  item  was  not  a  mass  consump-
 tion  item  and  the  duty  was  high.  It  -
 wrong  to  say  that  anybody  can  go  and
 bring  cloves  from  outside.  No,  itis  not
 so.  The  traders  always  want  that  limited
 people  should  bring  cloves  to  the  market.
 In  O.G.L.  the  duty  is  so  high  per  kg.,
 exorbitantiy  high,  that  no  one  is  going  to
 import  cloves  at  any  reasonable  rate  and
 flood  the  market.  Jtis  the  big  traders
 who  have  accepted  it.

 Now,  coming  to  growers,  I  would
 submit  that  the  interest  of  the  growers
 Should  be  safeguarded.  Unfortunatety,
 neither  tbe  Kerala  Government,  oor  the
 Agriculture  Muistry  had  ever  considered
 what  can  be  the  study  on  the
 price  mechanism  and  the  cost  of  produc-
 tion  of  cloves.  I¢  is  very  difficult  to  get
 the  actual  cost  of  production.  Why  ह
 Because  there  is  a  selective  type  of
 production  of  wheat  and  paddy  in  Kerala,
 The  boa,  Member  will  appreciate  that
 it  ts  a  mized  type  of  production  in  Kerala,



 -  HAH.

 They  grow  aro  canut,  they  grow  a  little  of
 cardamom  and  they  grow  something
 more  of  some  other  item  and  something
 like  that,  There  is  no  selective  pattern  of
 gtowing  this  particular  item  except  in
 Kanyakumari  district  of  Tamil  Nadu
 where  they  have  very  huge  area  to  grow
 this  item.  Therefore.  this  is  one  of  the
 prob!ems  to  gct  actual  data  in  regard  to
 cost  of  production.  However,  the  area
 which  the  Agriculture  Mimistry  thought  of
 was  about  160:  0  hectares  or  around  that
 figure.  But  the  tonnage  of  production  of
 this  item  in  the  whole  country  is  very
 meagre.

 SHRI  THAMPAN  THOMAS:  The
 hon.  Minister  may  appreciate  that  the
 pumber  of  people  who  owns  the  land  for
 this  purpose  13  much  more  because  each
 one  will  be  having  one  acre  ora  Jittle
 more  than  that.

 SHRI  P.  R.  DAS  MUNSI:  There  is
 po  denying  the  fact.  Therefore,  this
 statement  is  not  correct  that  the  policy
 has  changed  to  hit  the  people  there.

 PROF.  P.  J.  KURIEN  (Idukki)  :
 Even  though  it  is  mcre  than  1600  hectares,
 it  may  be  correct,  the  point  is  that  the
 pumber  of  farmers  affected  are  much
 more,  Each  farmer  will  १९  having  two  or
 three  acres,  That  affects  the  large  number
 of  people.  That  way  you  have  to  look
 into  this  matter.

 SHRI  P.  ४.  DAS  MUNSI:  Now,  the
 question  ts  that  we  bave  to  consider  asa
 responsible  Goveroment,  io  the  light  01
 this  policy  one  basic  thing  whether  16811]
 the  growers  have  been  hit  and  growers
 are  not  getting  the  remunerative  price.  If
 they  have  really  been  deprived  of  the  cost
 of  production,  the  Government  has  the
 Moral  responwbility  {to  protect  the
 growers,  come  what  may.  There  is  00
 denying  the  fact.  Therefore,  Sir,  unless
 we  have  the  data  with  us  it  15.  difficult
 for  us  to  accept  the  poiot  rai.ed  by  him.
 Now,  we  have  tsken  a  decision  that  very
 800n  we  will  have  a  total  study  of  the
 Cost  data  for  production  of  these  items  in
 Kerala  with  the  help  of  the  Agriculture
 Ministry  and  the  Kerale  Government,
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 And  based  on  the  findings,  whatever
 necessary  support  is  required  to  protect
 the  growers  there,  it  will  be  done  by  this
 Government  and  that  too  before  the  next
 Session  of  Parlisment.

 SHRI  THAMPAN  THOMAS:  That
 may  not  help  the  economy...
 (Interruptions)

 SHRI  ए,  R.  DAS  MUNSI:  Listen,
 ‘Economy’  is  a  big  word.  In  ‘economy,
 can  vou  bring  traders  also  ?

 SHRI  THAMPAN  THOMAS:  No,
 no.  State’s  economy,  (Interruptions).

 SHRI  P.  ४  DAS  MUNSI:  Yes,  you
 tell  me  clearty  whether  you  are  interested
 to  defend  the  growers  or  the  traders,
 (Interruptions),  That  is  the  point.  Our
 Government  is  clearly  concerned  to  de.
 fend  the  growers  and  I  commit  on  behalf
 of  the  Government  that  if  there  is  any
 shortcoming,  if  there  are  any  difficultier
 faced  by  the  growers,  the  Government
 will  see  that  they  are  adequately  protected
 and  compensated  based  on  the  cause
 which  they  hold  dear.  That  is  the  commit-
 ment  10  the  House,  come  what  may.  But
 why  do  you  say  ‘economy’?  It  has  a
 very  wider  perspective.  ‘Economy’  means
 then.  are  you  thioking  in  terms  of  traders?
 Traders  are  not  our  enemy.  But  what  we
 say  is,  traders  can  trade,  they  cannot
 loot.  That  is  the  policy  of  the  Govern-
 ment.  We  cannot  allow  them  to  take  the
 country  to  ransom  and  do  whatever  they
 like,  it  15  not  possible.

 Now  Icome  back  to  your  second
 question.  You  talked  about  rubber.  If
 ycu  coud  have  referred  any  specific  case
 where  STC  bought  rubber  at  a  higher
 price  and  sold  it  toa  particular  industry
 at  a  lower  price—I  can  say  on  the  floor  of
 this  House,  if  you  could  refer  @  any
 specific  case,  we  will  take  appropriate
 steps  in  that  regard  and  fix  the  respon-
 sibility.  So  far,  the  position  ।  {fs...
 (Interruptions),  Yt  is  not  -  my  knowled-

 ge.  If  you  give  a  specific  case,  ।  say  we
 will  fix  the  responsibility  and  take  stepe,
 we  are  not  feeling  shy  of  it.  But  one
 thing  is  there.  The  country  needs—hon.
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 Members  on  the  opposite  side  will  also
 apprecilate—the  country  is  still  10  shortage
 of  35,000  to  40,000  tonnes  of  rubber.  Can
 you  deny  the  fact  that  we  have  got
 shortage of  rubber  7  We  all  can  say  ‘stop
 the  import’.  If  you  stop  the  import,  it
 means  the  next  day  a  question  will  be
 raised:  How  many  rubber  factories  are
 closed  7  You  cannot  avold  import  till
 you  are  self-sufficient.  So,  you  cannot
 say:  What  is  your  achievement  and
 progress  in  terms  of  more  rubber  p!anta-
 tions  T  Yes,  we  have  achieved  good
 results  in  Tripura  cultivation  has  come
 up  there.  Weare  planning  every  year
 some  10,000  to  15,000  hectares,  but
 unfortunately  the  State  Governments  are
 not  in  a  position  to  give  us  land.  Even  I
 tell  you  today,  in  Bengal  also  I  had
 approached  if  they  can  offer  us  land,  we
 can  immediately  cultivate  rubber.  The
 Orissa  Government  is  sympathetic,  they
 are  giving  us  land,

 SHRI  SURESH  KURUP:  Now  the
 price  in  the  international  market  is  higher
 than  the  domestic  price.

 (Interruptions )

 SHRI  P.R.  DAS  MUNSI:  I  will
 answer  that.  First,  ।  will  answer  about
 the  import  price.  The  STC’s  operation  is,
 if  the  rubber  price  goes  up  beyond  pro-
 portion,  release  imported  rubber  into  the
 market.  If  the  rubber  price  really  goes
 down,  withdraw  it  from  the  market  to
 protect  them.  In  this  mechanism—one
 year  back  I  had  been  to  Kerala,  I  agree
 with  you,  there  are  some  wrong  timings
 which  adversely  affected  the  rubber  gro-
 wers  vis-a-vis  the  small  growers.
 (Interruptions),  Let  us  not  blame  every
 one  saying  that  we  are  the  only  patriots
 and  outside  the  hail  whoeyer  are
 there,  they  are  not  patriots.  That  is  not
 the  correct  approech.  Let  us  have  the
 policy.  Then  I  have  checked  up  aod  last
 year  you  will  appreciate,  we  have  been
 able  to  remove  their  difficulties  to  a  great
 extent  and  growers  are  happy  and  the
 price  they  should  get  at  the  time  when
 they  sced  it,  otherwise  it  is  true,  when
 the  rubber  production  is  coming  up  in  the
 market, if  1  release  the  rubber,  it  will
 affect  the  growers.  We  bave  estabilshed  a

 gow  -  in  STC  that  without  the
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 consent  of  the  Rubber  Board  which  18
 situated  in  Kottayam,  without  their
 market  survey  report,  you  should  not
 hurriedly  jump  and  push  it.

 SHRI  SURESH  KURUP:  ‘Concer.
 ned’  or  ‘consult’  ?

 SHRI  P.  R.  DAS  MUNSI  :  Consult,
 of  course.  They  are  to  guide  us.  It  isa
 fact  and  there  they  do  it.

 Now,  in  regard  to  coconut  I  do  not
 kaow  how  you  said  that  there  is  a  change
 in  policy,  There  is  no  change  in  policy.
 It  was  the  same  in  the  last  EXIM  policy
 if  you  go  through  it,  the  same  in  the
 earlier  policy,  How  can  you  say  that  we
 have  changed  the  policy  2?  You  see  the
 provision.  We  have  oot  changed  the
 Policy.

 SHRI  NARAYAN  CHOUBEY:  Does
 it  hit  the  growers  7  (Interruptions),

 SHRI  P.  R.  DAS  MUNSI:  No,  no.
 The  pollcy  is  the  same.

 SHRI  NARAYAN  CHOUBEY  :  Sup-
 posing  he  has  not  changed,  whether  the
 policy  is  hitting  the  growers,  that  is  the
 question.  ([aterruptions),

 SHRI  P.  R.  DAS  MUNSI:  I  am
 coming  to  that.

 Before  the  coconut,  I  will  conclude
 one  point  which  the  hon.  Member  Shri
 Suresh  Kurup  raised—rubber  type  tmport.
 ह  am  sorry  to  say,  this  can  be  only  ex-
 plained  by  the  Industry  Minister,  But
 what  I  say  is  this.  With  my  competence
 and  capacity,  it  is  mot  a  back-door  import
 policy  of  rubber  tyre.  You  are  all  pro-
 gressive  political  forces  publicly  defending
 that  the  mass  transport  system  should
 pot  be  at  the  mercy  of  the  tyre  tycoons,
 to  shobt  up  the  price  as  they  like.  To
 keep  them  under  the  pressure,  this  policy
 is  welcomed  by  every  progressive  section.
 I  do  not  know  why  Kerale  Government
 is  not  appreciating  this,  Idonot  know
 whether  in  this  matter  you  are  defending
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 the  tyre  tycoons  of  the  country  or  defend-
 ‘fing  the  common  poor  workers  of  the

 country.

 SHRI  NARAYAN  CHOUBEY:  They
 are  for  growers,  not  for  tycoons,

 SHRI  P.  R.  DAS  MUNSI  :  He  knows
 that  the  country’s  rabber  growers  cannot
 meet  the  total  requirements  of  the  coun-
 try.  His  party  also  knows  it,  Rubber
 import  is  for  the  industry.  But  tyre
 {mport  has  been  exclusively  explained  by
 the  Industry  Ministry,  in  which  sector
 and  that  too  in  what  condition.  and  that
 too  by  permission  only  it  can  be  {mpor-
 ted.  It  is  not  that  any  Industry  can  bring
 tyre  and  dump  it  in  the  market  at  ‘the
 cost  of  the  industry.  That  !s  not  the
 policy.  Kindly  do  not  propagate  it  and
 do  not  bring  wrong  impression  in  the

 minds  of  the  people.

 SHRI  SURESH  KURUP:  In  the
 OGL  rubber  blankets  of  81]  types  and  the
 types  of  rubber  threads  of  above  19
 gauges,  heat  resisting  rubber  thread  are
 there.  The  manufacturing  of  rubber  thread
 is  in  the  small  scale  industry  in  my  place.
 But  -  -  included  in  the  OGL.  How  do
 you  explain  ft  ?

 SHRI  P.  R.  DAS  MUNSI:  You
 must  be  knowing  the  purchase  policy.  For
 small  scale  industry  and  public  eector,  we
 give  extra  price  preference  thanthe  big
 sector.

 SHRI  SURESH  KURUP:  But  there
 are  provisions,  to  import.

 SHRI  P,R.  DAS  MUNSI:  Here  is
 the  provisions.  Impor  of  bus  and  =  truck
 tyres  of  certain  specifications  have  been
 allowed  for  import  under  Open  General
 Licence  to  the  following  categories  of
 Comsumers  as  per  the  decision  of  the
 Cabinet  Committee  on  Economic  Affairs.
 What  are  those  1

 “Manofacturers  of  original
 chasis  of  vehicles  who  use  the
 said  tyres  in  tbe  manufacture  of
 euch  vehicles.
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 State  Road  Transport  Undertak-
 ing  referred  to  in  clause  (b)  of
 section  68A  of  the  Motor  Vehicl-
 es  Act,  1939  (4  of  1939).

 Association  of  State  Road  Trans-
 port  Undertakings,  being  a  soci-
 ety  registered  under  the  Societies
 Registration  Act,  1860.

 Association  of  owners  of  vehicles
 ७0  which  the  said  tyres  are  used
 and  approved  as  such  by  the
 Department  of  Industrial  Deve-
 lopment  of  the  Government  of
 India  ip  accordance  with  the
 scheme  framed  by  them  in  this
 behalf.

 Officer,  authority,  undertaking,
 Department  of  otheg  body  under
 a  State  Government,  authorised
 by  the  concerned  Government  to
 import  the  said  tyres  and  appro-
 vec  as  such  also  by  the  Depart-
 ment  of  Industrial  Development
 of  the  Government  of  India  in
 accordance  with  the  scheme
 framed  by  them  in  thie  behalf.’’

 When  a  State  Government  or  the
 Government  of  Indsa  purchases  the  tyre
 and  finds  that  small  scale  fodustry  and
 public  sector  canrot  compete  with  private-
 wallas.  they  have  8  price  preference,  As
 a  Mintster  of  Derartment  of  Supply,  I  can
 say.10°  ot  150  price  preference  is  given  to
 them  to  match  the  prices.  But  that  is  not
 the  point.  The  po.ntis  to  protect  the
 system  agatost  the  exploitation  and  you
 should  support  it  instead  of  criticising  it.

 Ip  regard  to  coconut,  you  may  recall
 that  in  Kerala,  there  was  drought  in  !982-
 83  and  there  was  a  crisis  of  coconut  oil
 faced  by  the  consumers.  What  will  the
 Government  do®  Will  Gov  rnment  not
 bring  coconut  ol  2?  If  there  is  a  crisis  in
 mustard  oil,  will  Government  not  bring

 rapeseed  oil  to  the  country7How  do  we  do
 it  through  the  canalised  agency,  which
 is  STC.  We  have  only  imported  once,  i.e.
 in  1982-83  and  afterwards  we  bave  aot
 imported  a  drop  through  the  canahsirg
 agency  because  we  do  not  require  it.  The
 country  bas  abundance  of  coconut  oil.
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 It  was  restricted  and  that  too,  even  ॥  you
 desire  to  import,  even  one  kg,  we  have
 to  satisfy  the  conditions  of  the  Finance
 Ministry  about  the  availability  of  market.
 Then  only.  foreign  exchange  will  be
 released.  We  have  not  imported  last
 yoar.

 Now  you  can  say  abcut  the  RBP
 licence  ratio.

 SHRI  THAMPAN  THOMAS:  About
 the  import  substitution.  fatty  acid,  you
 perro'tted  the  soap  manufactur  ng  industry
 to  use  it.  You  may  not  be  having  the
 accounts  with  you  But  they  bave  impor-
 ted  the  011

 and
 the  price  has  gone  down.

 SHRI  P.  :  DAS  MUNSI-:  A  small
 quantity  of  coconut  cil  is  permissible  for
 import  against  REP  ticences  issued  to  the
 exporters  of  fatty  acicds/amines.  Import  of
 coconut  oil/copra  can  be  effected  up  to  a
 maximum  of  10°%  of  the  value  of  exports.
 Dorng  1986.87  the  exports  of  fatty  ac  ds
 were  of  the  order  of  Rs.  169.7  lakhs,  and
 import  of  coconut  oil  copra  sgainst  licen.
 ces  issued  on  these  exports  was  Rs.  16  97
 lakhs.  Is  ita  figure?  And  you  want  to
 say  it  affects  and  you  propagate  to  the
 people  that  it  affects

 SHRI  THAMPAN  THOMAS  :  If  it  18
 so  much  sold,  why  cannot  we  evold  it  7

 SHRI  P.  R.  DAS  MUNSI  :  Simply
 because  the  exporter  will  export  a  parti-
 cular  commodity  because  be  needs  a  cer-
 tain  incentive  according  to  his  require.
 ments.  If  ।  export  plastic  and  ।  ask  him
 to  bring  alumlo:um  or  aluminium  product
 at  0%,  he  feels  that  by  that  aluminium,
 ।  can  give  some  supply  to  ‘manu/actuser
 and  with  that  incentive  1  can  export.  It
 does  not  affect  the  1odustry  If  it  affects
 the  industry  or  the  grower,  we  will  pot
 take  ft  up.  Rs  16.97  lakhs  were  the
 amount  obtained  from  imports  In  the  last
 two  years.

 SHRI  THAMPAN  THOMAS  Bat
 that  has  affected  the  coconut  price,  1
 would  like  1»  bring  to  your  notice  that  it
 affects  the  coconut  price,
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 MR.  DEPUTY  SPEAKER  चक  Hoo.
 Minister  should  go  on.  ‘We  cannot  go  on
 discussing  like  this.

 SHRI  P.  R.  DAS  MUNSI  :  Thea
 policy  was  there  spd  it  is  now  there.
 Again  ।  repeat,  in  our  Import-Export
 Office  we  are  cautious  in  Monitoring  from
 this  year.  Even  in  respect  of  REP  Lice-
 nce  cases  cautious  monitoring  is  done.
 The  item  which  15  even  remotely  affacted,
 we  are  discouraging.  I  must  thank  the
 exporters.  Most  of  the  exporters  are
 responding  to  our  will,  whenever  they
 feel  so.  Otherwise,  the  Ggure  would  not
 have  come  down  so  low.  Only  Rs.  16
 lakhs  imports  for  the  last  two  or  three
 years  in  exchange  of  about  Rs.  2  crores
 ofexport.  ह  15  not  a  big  thing  It  is
 not  effective.  On  the  contrary,  the  coco-
 nut  production  in  the  country  ts  80108
 up  and  भਂ  have  to  think  of  the  way  in
 which  it  15  goingup  ।  wil!  ultimately
 reduce  the  prices  and  affect  the  farmer.

 ।  want  to  conclude  by  saying  that  the
 Propaganda  ahich  is  made  in  Kerala,  the
 Propaganda  which  is  made  from  public
 Platforms,  18  not  correct.  But  we  appre-
 ciate  the  concerr  beng  expressed  by  the
 MPs  and  the  polstical  parties.  Therefore,
 We  are  going  to  hase  a  cost  study  of  the
 production,  and  we  will  take  appropriate
 steps  to  protect  the  growers.  If  for  that
 reason,  we  are  to  review  the  policy  and  if
 we  are  to  take  any  neasures,  we  wil)  take.
 ।  aecure  this  with  recponsibility.  In
 regard  to  o‘her  commodity  prices,  ।  do
 Not  hke  to  raise  the  msue.  If  ।  quote
 the  prce  of  nutmeg  etc,  you  will  he
 horrified,  How  the  trader  enjoyed  the
 whole  empire  duting  the  last  two  years  7

 Let  us  shed  the  tears  for  the  growers
 and  Jet  the  Jaw  of  the  land  deal  with  it
 aod  Goverament  will  protect  the  growers
 and  1  assure  you  that  the  Prime  Mioister
 specifically  conveyed  to  us  that  in  apy
 fart  of  India  in  any  commodity,  in  any
 mechanism  you  do,  ।  farmers  and  growers
 are  bit,  even  after  angounciog  decision  00
 policy,  you  are  to  see  that  they  are
 rescued,  whatever  may  be  the  mechanism
 sod  we  shall  do  accordingly.

 With  these  words,  ।  conclude,
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 MR.  DEPUTY  SPEAKER:  In  view
 of  the  bon.  Mioistes's  reply  which  ts  exha-
 ustive,  already  we  bave  taken  45  minutes,
 I  request  other  Members  to  be  very  brief.
 According  to  the  Half-an-Hour  Discussion,
 we  have  only  10  put  the  question,  The-
 reforc,  anyhow  we  are  going  to  resume
 our  Ratlway  discussion  also.  Therefore,
 the  Members  are  to  be  very  briet.  ‘Please
 try  to  be  brief  and  put  the  question.  Dr,
 Chandra  Snekhbar  Tripathi  will  speak
 now.

 [Translation  ।

 DR,  CHANDRA  SHEKHAR  TRIPA-
 THI  (Khaliabad).  Mr.  D.puty  Speaker,
 Sir  Twill  try  my  best  to  confine  to  my
 question’  ।  bave  seen  the  main  question,
 Hoo  Minister  has  stated  in  bs  rep.y  that
 the  representations  rece.ved  on  the  New
 Import  Policy  were  oot  implemented
 because  :

 [English]

 “The  representations  received
 were  based  onthe  apprehension
 that  the  oew  import  policy  for
 rubPer,  spices  copra,  coconut
 oil,  coir  and  coir  products  would
 Jead  to  a  fall  to  prices  which
 would  affect  the  farmers  aod  the
 economy  of  Kerala.”’

 Thot  means  if  their  suggestions  had
 been  accepted  by  the  Ministry,  the  prices
 would  have  gone  down  and  that  would
 have  definitly  affected  the  growers  800
 the  economy  of  the  State  of  Kerala  very
 much.  While  replying  to  the  second  part
 Of  the  question  the  hon.  Minister  has
 stated  that  because  of  canalisation  and
 because  of  putting  a  certain  restriction  on
 Import,  the  prices  have  gooe  bigh.  If  the
 Prices  of  the  products  of  the  growers  aro
 higher,  they  are  go  og  to  be  benefited,  On
 the  one  hand,  you  did  not  accept  that  the
 prices  will  come  down.  Theretore,  the
 suggestions  made  by  certain  nstiutions
 were  not  accepted  and  00  the  01061  0800,
 Canalisation  was  takeo  up  because  the
 Prices  have  gone  up.  If  you  go  through
 your  reply,  you  will  come  across  this
 contradiction,
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 Secondly,  ।  would  like  to  confine
 myself  more  to  tbe  basic  question  No.  (1).
 The  entire  intention,  ।  settsog  up  STC  or
 Rubber  Board  or  Spices  Board,  of  the
 Government  has  been  to  make  the  coun-
 try  selt-sufficient  10  these  spheres,  ७  these
 Products.  I  would  like  to  koow  from  ihe
 hon.  Minister  whether,  after  the  inception
 of  these  Boards,  the  STC  and  other  agen-
 cies,  the  quantum  0  exports  bas  800८  up
 and  imports  has  gone  down  or  whether  24
 ०  10  the  reverse  1.0.  the  quantum  of  expo-
 rts  bas  gone  down  and  the  quantum  of
 tmports  bas  gone  up.  This  ts  my  specific
 question  for  which  ।  seek  ciarnfication
 from  the  hon.  Minister,

 With  regard  to  rubber,  coconut,  cloves
 and  other  ‘pices,  very  recently  it  has  come
 1D  Various  Dewspapers  that  because  of  the
 import  factlises  given  under  OGL  system,
 the  spices  have  resuted  in  a  sbarp  drop
 10  producers’  price  and  that  has  badiy
 affected  the  agricultural  economy.  To
 cite  an  exampic,  cardamom  prices  have
 dropped  trom  Rs.  400  per  kg,  to  Rs.  125
 per  kg.  The  prices  have  come  down
 tremendously  The  prices  of  autmeg  have

 come  down  irom  Rs.  150  per  5६४,  10  Rs  125;
 pepper  trom  Rs  5500  per  quintal  io  Rs,
 3350  per  qoiotal.  This  ts  becau-e  of  the
 OGL  system  and  because  of  the  hberal
 import  policy,  the  prices  of  these  products
 have  come  downo  tremendousiy  Wiil  it
 not  affect  the  growers’  ecovomic  condition
 and  the  economy  of  Keraia  ?  Further,
 the  quantum  of  import  can  be  reduced,
 The  intention  of  the  Government,  since
 long,  bas  been  this  That  ७  why  these
 Boards  apd  agencies  were  opened.  I
 woud  ike  to  know  from  the  boo.  Mini-
 ster  ४  what  way  they  have  increased  the
 procucton  of  various  products  In  Kera  a
 by  providing  assistance,  by  giving  subsi-
 dies,  by  providing  new  technology,  by
 giving  some  »nsecticides  aod  other  acce-
 ssories.

 Regarding  Rubber,  the  bon.  Minister
 bas  just  sta‘cd  that  in  spite  of  the  repeated
 requests,  the  State  Gove.nment  is  not
 giving  land  to  plant  rubber.  (/aterruptivns)
 But  iast  year,  when  tbe  Consultative
 Committee  visited  along  win  learned  Prof.
 Kurieo,  we  were  told  tbat  plantanon  of
 rubber is  pot  giving  any  benefit  to  the
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 growers  up  to  ten  years.  So,  how  will
 you  compensate  those  poor  farmers  ?
 Once  they  start  planting  rubber,  they  are
 golng  to  get  the  produce  after  ten  years,
 During  this  season,  bow  they  are  to  be
 subsidised  and  bow  they  are  to  be  assis-
 ted?  We  have  been  informed  that  most
 of  the  rubber  growers  are  now  shifting
 their  products  from  rubber  to  other  spices
 etc.  May  I  know  from  the  Government
 what  they  are  going  to  do  in  this  matter
 so  that  in  the  near  future,  we  can  become
 self-sufficient,  particularily  in  the  field

 of  rubber  ?

 SHRI  V.  SOBHANADREESWARA
 RAO  (V.jayawada)  :  Mc.  Depwty-Speaker,
 Sir,  Mr.  Kurup  has  extensively  dealt  with
 the  spices  and  other  cash  crops  maialy
 concerning  Kerala.  And  the  Minister  bas
 given  an  exhaustive  reply  also.  ।  wou'd
 like  to  confine  myself  to  only  one  cash
 crop,  namely,  import  of  cotton.  Last
 year,  even  after  the  impact  of  severe  dro-
 ught  the  revised  estimates  have  shown  that
 the  total  production  will  not  go  up...
 (Interruptions)

 SHRI  P.  R.  DAS  MUNSI  :  I  may  tell
 that  in  the  Half  an  Hour  Discusson,
 cotton  15  not  at  all  figured.  So,  the  Hon.
 Member  may  take  1(  up  later  because  I
 will  pot  be  competent  to  reply  because
 cotton  is  not  included  in  the  whole  aspect
 of  this  Half  an  Hour,

 SHRI  4.  SOBHANADREESWARA
 RAO  :  Ip  your  part  “.  the  new  import
 policy  isin  respect  of  cash  crops  ।  will
 take  only  two  mipuies.  Art  that  time,
 when  there  was  some  disturbine  news  (111
 Government  is  gomg  to  infport  cotton,
 when  we  raised  this  matter  tn  1९  Hoose,
 the  Mrnister  said  *  No,  no  We  will  not
 {mport  cotton.  But  when  some  yarn  -
 exported  linked  up  with  exports,  we  will

 purchase 8  small  percentage  of  cotton.”
 That  is  what  the  Minister  has  sasd  just  a
 few  months  back.  Now  again,  we  are
 secing  some  report  that  cotton  -  going  to
 be4mperted,  Now  we  bad  very  good
 mensoon  this  year  throughout  the  length
 and  breadth  of  she  country.  Definitely
 this  year,  production  will  be  far  in  excess
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 of  the  previous  levels.  Will  the  Governe
 ment  take  necessary  steps  to  immediately
 stop  any  further  mmport  of  cotton  to  pro-
 tect  the  interest  of  cotton  growers?  The
 Hon.  Minister  has  repeatedly  said  that
 first  and  foremost  talk  of  this  Government
 is  to  protect  the  interest  of  the  growers,
 I  would  like  to  know  categorically  from
 the  Hon.  Minister  if  it  is  within  bis  juris-
 diction  to  coordinate  witb  the  concerned
 authorities  and  take  appropriate  steps  to
 protect  the  interest  of  the  cotton  growers.

 SHRI  SHANTARAM  NAIK  (Panaji) :
 Mr.  Deputy-Speaker,  Sir,  I  will  pose  only
 one  general  question  which  relates  to  this
 aspect  as  also  to  the  genera!  import  policy.

 Whenever  we  decide  a  matter  through
 legislative  forms,  Government  brings  out
 a  Bill  and  discusses  that  in  tbe  House.
 As  far  as  import  policy  is  concerned,
 departmentally  matters  are  chalked  out
 and  ultimately  through  the  Mupistcies  it
 goes  to  the  Cabinet  and  then  the  policy
 is  formed,  Asa  result  of  which,  some-
 times,  situation  arises  as  jt  bas  arisen  now.
 Therefore,  without  going  into  the  main
 aspects  in  datail)  which  other  colleagues
 have  touched.  I  would  like  to  say  that  in
 case  the  Government,  in  cach  and  every
 policy  roatter  of  substantive  nature,  places
 the  draft  poucy  before  the  House  and  then
 1  discusses  st  and  adopts  either  by  voting
 or  by  consensus,  ।  think,  we  will  be
 dolpg  much  service  because  at  that  time
 several  views  will  be  before  you  as  expres-

 sed  -०  the  House,  I  would  like  to  know  whe-
 ther  1015  aspect  will  be  considered  and
 placed  before  an  appropriate  council  sot
 only  10  respect  of  this  tmport  policy  but
 आ  respect  of  future  policies  also,

 Secondly,  just  now  you  bave  made  a
 statement  that  vou  are  going  to  considers
 certain  aspects  which  have  been  discussed
 here  or  otherwise  which  have  come  to
 your  notice  and  in  the  inter.st  of  growers
 you  are  going  to  amend  or  improve  upon
 the  policy  which  has  beea  enacted,  If  so,
 ।  would  like  again  to  know  whether  a
 draft  amended  policy  will  be  placed  before
 this  House.

 You  bave  mentioned  about  four  crite
 ria,  If  those  four  are  adopted  before  the
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 policy  is  formed.  it  will  be  very  nice,  I
 would  like  to  koow  whether  white  asse-
 ssing  those  four  criteria,  assessment  ७
 done  on  the  basis  of  field
 assessment  or  only  figures  are  taken
 as  per  the  statistics  available  in  the  Mini-
 stry.  If  that  is  so  sometimes  crrors  can
 be  committed  but  if  each  aspect  of  the
 Policy  of  each  criterion  1s  examined  at  the
 field  level  then  perhaps  the  policy  that  will
 get  evolved  will  be  fool-proof  policy.
 Therefore,  1  would  hke  to  know  whether
 this  aspect  will  be  considered  by  the
 Government.

 Lastly  I  would  lke  to  say  that  you
 have  rightly  said  that  our  party’s  interest
 lies  ७0  favour  of  small  farmers.  we  have
 committed  ourselves  tbrcugh  the  20-pornt
 programme  that  sma!!  farmers  wiil  be  pro-
 tected.  Thereiore,  in  the  light  of  the
 20-point  programme  I  would  like  to  know
 what  steps  are  being  taken  in  this  direc-
 tion.

 [Translation]

 SHRI  HARISH  RAWAT  (Almora)
 Mr.  Deputy  Speaker,  Sir,  afier  the  points
 made  out  by  She:  Suresh  Kurup  aod  the
 reply  given  by  the  hoo.  Minster  I  feel
 that  the  class  character  of  our  Kerala
 Government  has  started  changing.  Now
 they  bave  started  favouring  traders  more
 than  the  growers.  But  ।  did  not  expect
 from  Mr.  Sucesb  Kurup  to  advocate  the
 cause  of  traders  so  much  instead  of  gro-
 wets,  But  ।  would  hike  to  draw  the  alten-
 tion  to  the  hon.  Minister  the  tact  that
 there  are  three  or  four  such  varieties  of
 spices  that  bave  been  kept  under  O.G  L.
 by  the  Guvernment  with  the  result  that
 growers  are  getting  less  prices  for  their
 Produce  aod  the  prices  thereof  in  (be  mar-
 ket  have  come  down,  Therefore  |  want  to
 kaow  from  the  Hon.  Minisier  to  what
 extent  the  keeping  of  spices  under  O.G  L,

 has  affected  the  :aterests  01.  Ihe  growers
 aod  whether  the  bon.  Miaisier  purposes
 to  keep  the  spices  with  in  purview  of  the
 0.G.L,

 (Engiish}

 SHRI  P.R.  DAS  MUNSI:  Sir,
 ।
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 tbiok  I  have  almost  replied  all  the  ques-
 tions  earlier  but  anyway  two-three  points
 1  would  11६6  to  repeat.  The  main  objective
 of  all  our  commodity  boards  including
 Spices.  Board  is  to  iocreasz  import  subs-
 titution  by  way  of  self-reliance  and  increa-
 se  1D  production  and  for  that  matter  we  are
 giving  a  number  of  schemes  of  support,
 incentives,  subsidies,  etc.  by  the  Rubber
 Board,  Spices  Board,  etc.  In  ‘so  far  as
 exports  are  concerned  we  do  not  export
 rubber  but  rubber  products.  In  commvu-
 dities  weexport  tea  and  coffee,  Export
 of  coffee  depends  on  international  quota,
 Export  of  a  tea  depends  on  our  surplus
 but  its  export  has  gone  up  and  not  gone
 down.  In  so  far  as  other  spices  are  con-
 cerned  it  is  going  up  and  only  in  the  case
 of  cardamom  the  price  1s  ४0108  down
 because  of  stiff  competition  from  Gaeta-
 mala.

 So  far  as  Shri  V.S,  Rao’s  question  is
 concerned  I  am  sorry  that  I  am  not  com-
 Petent  to  reply  to  that  aspect.  It  is  band-
 Jed  by  the  Taxtile  Ministry  but  ।  will
 certainly  convey  his  concern.  The  Govern--
 ment's  policy  is  not  at  811  that  at  the  cost
 of  the  growers  or  the  farmers  wil!  continue
 to  import  in  any  sector  but  certainly  his
 concern  abcut  cotton  in  view  of  the  mon-
 soons  ।  shall  convey  to  the  Taxtsies  Mini-
 ster.

 In  so  ‘ar  as  the  question  of  Mr.  Naik
 obout  EXIM  policy  it  15  a  tradition  that
 we  debate  tt  throughout  the  year  in  the
 Chamber  of  Commerc  ,  Industry,  Entre-
 pteneurs.  experts  and  concerned  Mpis-
 tries  then  the  comprehensive  approach
 comes  which  is  tabled  in  the  Houses.
 After  tabi.ng  in  the  House  1  the  Members
 demand  a  discussion  then  ।  is  upto  the
 Chair  to  decide  but  we  are  only  too  happy
 if  @  discussion  takes  place  in  the  House,
 Your  pornt  ts  that  this  thing  should  come
 to  Parhament  first  in  a  draft  from  aod
 then  to  be  debated.  This  is  a  new  sugges-
 tion  which  we  will  certainly  pass  on  to  the
 concerned  authorities  as  to  whether  it  cao
 be  thought  of  in  future.  As  far  as  any
 review  or  amendment  of  the  policy  is
 concerned  we  do  it  by  notifications  which
 are  tabied  in  the  House  and  they  become
 property  of  the  House  and  Members  are
 free  to  discuss  this  matter  with  the  permi-
 asion  of  the  Chair.  Therefore,  there  is
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 no  hide  and  seek.

 Shn  Harish  Rawat  bas  said  if  at  all
 we  think  of  reviowing  the  whole  policy  of
 bringing  OGL  to  canalise  or  restricted  list
 we  should  do  it  now.  As  I  have  stated  in
 the  beginoing  we  wiil  bave  to  make  the  cost
 study  of  the  entire  production  and  see
 wnether  this  policy  15  really  causing  great
 harm  to  the  growers.  If  so  in  what  formal
 measure  we  will  try  to  protect  them.  1
 cannot  commit  if  now  at  this  stage.  It
 will  not  be  in  the  best  interests  of  the
 growers  also  because  they  should  know
 that  the  traders  also  take  advantage  of
 all  the  policies  before  we  announce  it,

 So,  ।  can  only  assure  you  that  we
 shall  take  all  possible  izterest  of  the  gro-
 wers.  The  mecbanism  will  be  done  poss-
 bly  by  the  Agriculture  Ministry.  In  that
 light,  we  will  take  a  decisfon.

 PROF.  P.J,  KURIEN:  Already,  the
 Spices  Board  bas  conducted  a  cost  study,

 new  finding  that  the  price  is  not  remune-
 rative.

 SHRI  ।  8  DAS  MUNSI  :  ।  cao  only
 tell  you  that  the  Spices  Board  ts  not  to
 competent  agency  to  moke  a  study  of  the
 cost  of  production,  (Interruptions)  Goverp-
 ment  will  decide  about  the  appropriate
 agency.

 In  80  far  as  pepper  is  cencerned,  I
 forgot  to  answer  i.  Hon.  Members  are
 aware  that  our  season  is  from  October  to
 May,  Io  the  lean  period  now,  the  pepper
 price  is  going  down.  We  have  little  stocks
 io  our  bands.  We  are  not  delibe-
 sately  exporting.  This  -  the  scason  of
 Malaysia  and  Indonessa.  Malaysia  and
 Indonesia  have  brought  down  the  price  at
 such a  Jeve!  that  you  will  wonder  why
 should  you  pusb  our  prices  at  this  time
 when  our  “८०६०0  will  start  afier  a  few
 months.  That’s  why  we  are  doing  it  after
 some  time,

 Secondly,  in  regard  to  export  duty  and
 cess we  have  taken  a  decision  that  when

 the  next  season  begins,  we  shail  try  to
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 bring  in  on  a  long-term  verspective.  We
 already  in  touch  with  the  Revenue  Depar-
 tment  of  the  Finance  Ministry  to  discuss
 the  aspect  of  export  duty  and  cess.  I  feel,
 we  will  bring  some  tangible  results.

 PROF.  P.J.  KURIEN  :  You  have
 already  assured  the  delegation  conmsting  of
 Mr.  Karuna.aran,  Mr,  Antony  and  some
 of  us  that  import  policy  will  be  reconsi
 dered,  (Interruptions)  You  also  said  that
 witb  regard  to  the  spices,  yeu  will  consider
 Canalising  the  import.  (Interruptions)  Do
 YOU  Stick  to  that  assurance  ?

 SHRI  ए.  1२.  DAS  MUNSI  ।  can
 only  inform  the  House  that  it  1s  00  good
 my  saying  what  1  discussed  outside  the
 House  Itis  more  appropriate  that  1
 should  state  the  official  stand  of  the
 Government  before  the  bon,  Members  in
 Parliament.

 It  is  a  fact  that  Mr.  Karunakaran,  Mr
 Antony  and  many  o.her  leaders  did  dis-
 cuss  wih  me  Iexp'ained  to  them  that
 Government  will  consider  all  the  aspects
 very  sympathetically  What  ।  say  3s,
 before  the  Government  comes  to  a  con-
 clusion,  it  will  have  to  adopt  a  certain
 mechanism  Without  that,  we  cannot  take
 8  decision  like  that,  And  that  mechanism
 -  the  cost  study,

 In  so  far  as  pepper  is  concerned,  I
 bad  stated  that  on  the  eve  of  the  next
 season,  a  study  will  be  made  in  consulta-
 won  wih  the  w.evenue  Ministry,  Theo,
 we  shall  ८0016  out  with  a  decision,

 I  can  also  ioform  the  boo  Members  of
 this  House  that  black-listing  of  the  pepper
 in  the  United  States  was  causing  a  great
 concern  to  Kerala’s  economy.  I  9096,
 you  would  have  appreciaied  that  tn  a
 document  the  Government  of  10018  did  it.
 We  immediately  took  it  up  with  the  United
 Statics  authority  FTFA.  We  sent  our
 Joint  Secretary,  Shri  Sivaramap,  Now  a
 situation  bas  come  tbat  on  ibe
 consigoment—whbich  will  be  surtber
 inspected  by  UIA  based  op  the  20-30
 consigaments—they  will  come  out  with  @
 decision,  We  are  hopeful  this  whole
 chepier  will  be  over  very  ebortly.
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 PROF,  P.J.  KURIEN:  You  abolish
 the  export  duty  on  pepper.

 SHRI  ए,  R.  DAS  MUNSI:  Mg.
 Kurien,  J  tell  you  that  we  have  to  take  a
 decision  aiways  in  totality  not  off  and  on.
 We  have  to  take  in  totality.  Can  you
 deny  the  fact  that  pepper  till  last  year  was
 fetching  such  a  good  price  which  even  our
 other  export  commodities  could  not  think
 of.  May  be  this  ७  थ  lean  period.  This
 does  not  mean  that  you  have  to  change
 your  policy  every  pow  and  then.  We
 cannot  play  ping-pong  wth  the  export
 policy.  We  have  think  of  the  totality  of
 the  economy  and  the  exports.  We  have
 to  take  that  with  the  State,

 MR.  DEPUTY  SPEAKER:  Half-an-
 hour  discussion  ।  over.  Now  we  are
 resuming  the  discussion  cn  railways.

 Now  Mr.  Mahfooz  Ali  Khan...

 PROF.  M  प.  HALDER  (Matbura-
 pur):  You  have  beard  both  the  sides
 May  we  conclue  that

 MR.  DEPUTY  SPEAKER:  No,  no.
 It  is  over,  We  cannot  allow  you  to  put
 questions  7०  ha  f-an-hour  discussion.  Your
 Dame  15  not  in  the  list.

 18.40  brs.

 SUPPLEMENTARY  DEMANDS  FOR
 GRANTS  (RAILWAYS)  1988-89

 Contd,

 {Translation}

 SHRI  MOHD.  MAHFOOZ  ALI
 KHAN  (Etah)  :  Mr.  Deputy  Speaker,
 Sir,  today  this  discussion  1१  berng  hetd  00
 Supplementary  Demands  for  Grants
 (Railways),  As  the  bon.  Minister  of
 Railways  is  not  present  in  the  Howe,  |
 would  expect  from  the  hoo.  Miuaister  for
 Parhamentary  Affairs  present  in  the
 House  to  note  the  puints  made  out  by  me
 and  convey  them  to  Mr.  Scindia,  First  of
 all,  I  want  to  reed  aa  Urdu  couplet.  This
 is  my  good-luck  that  im  the  mesowhile
 Mr.  Scindia  has  artived  in  the  House
 before  my  reciting  the  couplet  :

 BHADRA  9,  1910/SAKA)  (Rlys.)  88-89  446

 “Unke  Dekhe  Se  Aa  Jati  hai  muha
 par  ronak,

 Vah  Samajhate  hain  ki  bimar  ka
 baal  achba  hai.”

 Before  speaking  on  the  Railways  I
 would  like  to  pay  thanks  to  Mr.  Scindia
 for  providing  us  with  a  train  1.6,  101  up
 and  down  from  Kasganj  to  Bareilly  and
 for  giving  his  approval  for  its  balt  at
 Gangagarh  rai!way  station.  For  it  I  thank
 him  personally  and  on  behalf  of  the
 people  Transport-facflities  are  the  most
 essential  factor  for  the  development  of  a
 place  It  is  quite  evident  that  more
 attention  15  being  paid  to  the  big  stations
 aod  important  rail  sectlons,  I  would  urge
 upon  tne  Government  to  make  a  survey  in
 respect  of  those  railway  lines  which  are
 focurring  losses,  to  identify  the  reasons
 thereof.  The  officers  of  Railways  are
 present  here  and  they  should  pote  as  to
 why  these  lines  are  running  in  josses  and
 how  they  can  be  made  profit  earning.  For
 exemple,  Etah-Barhan  line  which  has
 remained  a  limited  one,  18  incurring  losses.
 No  attention  has  been  paid  to  it.  I  want
 to  make  it  ciear  that  it  can  be  profitable
 only  in  case  itis  extended.  If  this  line  is
 extended  from  Etah  to  Farrukhabad,  our
 district  Etah  which  15  a  backward  district
 will  be  able  to  make  progress.

 Today  all  the  narrow  gauge  lines
 wherever  they  are  tn  India  are  running
 into  losses,  है.  survey  in  respect  of  all
 these  lines  should  be  got  conducted  and  it
 should  be  seen  as  to  how  those  can  be
 saved  from  losses.  I  would  once  again
 urge  upon  the  Government  to  conduct  a
 survey  in  this  regard.  Although  I  feel
 ashamed  of  saying  one  thing  again  and
 again  but  1  have  to  say  this  repeatedly.
 Even  our  hon.  Mr  Scindia  will  be  thinking
 that  the  same  question  is  being  raised  by
 me  but  I  am  bound  to  repeat  it,

 I  will  be  highly  obliged  to  you  if  Etah
 station  is  converted  into  a  model  station.
 It  is  the  demand  of  the  people  of  this  area
 that  twe  more  boggies  for  Lucknow  and
 Allahabad  should  be  attached  to  the  trains
 running  on  Tundla-Etah  section  via  Barbao.
 Lucknow  is  the  capital  of  UP.  and
 Allahabad  is  the  seat  of  the  High  Court.


